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TAMIL NADU ACT NO* 6 OF 1381 .* 
THE TAMIL NADU TAX ON LUXXJRIES IN 

HOTELS AND LODGING IIOUSES .4CT, 1981. 

[Received the assent of the Governor on the 3rd March 
1981, first published in the Tamil Nadu Govcmmcnt 
Gazette Extraordinary on the 3rd March 198 1 (Mas1 
20, Rowthiri-2012 -Thiruvalluvar Aandu) . ] 

An Act to provide for the levy and collection of a tax 
on luxuries provided in hotels and lodging houses. 

BE it enacted by the legislature of the State ~f Tamil Nadu 
in the Thirty-second Year of the Republic of India as 
follows:- 
1. (1) This k t  may be called the Tamil Nadu Tax on short + j t ~ e  and 

Luxuries in Hotels and Lodging Houses Act, 138 1. cornmcll~e- 

(2) It shall be d:h:med to have come into force on ment . 
the 13th October 1980. 

Delhitions, - 2. In this Act, unless the context otherwise requires,-- 
(a) "appellate authority" means an appellate authority 

appointed under sub-section (2) of section 3; 
(b) "assessing authority" means an assessing authority 

appointed under sub-section (1) of section 3; 
(c) "Commissioner of Commercial Taxes" means the 

Commissioner in charge of commercial taxes ; 
(d) "concessional rate" in relation to luxury provided 

in a hotel means a rate lower than the normal rate fixed 
for such luxury by the hotel or lower than that fixed by 
the Government or any other authority under any law for 
the time being in force; 

(e) "Government" means the State Government ; 
"hotel "means a building or part of a building where 

residential accommodation with or without board is by way 
of business provided for a monetary consideration and 
includes a lodging house ; 

(g) "luxury provided in a hotel" means acco~nmodation 
for residence provided in a hotel, the rate of charges for 
which (including chargzs for air= conditioning, television, 
radio, music, extra beds and the like but excluding 
charges for food, drink and telephone cails) is twenty 
rupees or more per person per day; - --- 

*For Statement of Objects and Reasons, see Tamil Nadu G~rperntnmt 
bmtte Extraordinary, dated the 28th January 1981, kart W-- 
Se-n 1, Page 22. 
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(h) "proprietor" in relotion to a hotel, includes the person 
who for the time being is in charge of the management 
of the hotel ; 

(i) "tax" means the luxury tax levied and collected under 
this Act. 

Authorities. 3. (1) The Government may, by notification, appoint 
such officers as they think fit to be assessing authorities 
for the purposes of this Act and may assign to them 
such local limits as the Government may thinlr fit. 

(2) The Government may, by notification, appoint 
such officers as they think fit to be appellate authorities 
for the purposes of this Act and may assign to them 
such local limits as the Government may think fit, 

4. (1) Subject to the provisions of this Act, there shall 
LeW and co*lec- be levi2d and collected from e very person residing in a hotel of iu*uo a tax (to be known as "luxury tax") in respect of any tax, 

luxury provided in a hotel to him, at the following rates, 
namely :- 

Rate of tax. 

(a) Where the rate of charges far accom- Five percenturn 
modation for residence (including of such rate. 
charges for air-conditioning, television, 
radio, music, extra beds and the like 
but excluding charges for food, drink 
and te!ephone calls) is twenty rupees 
or more blt  is less than fifty rupees 
per person per day. 

(b) Where such rate is fifty rupees Ten percenhun of 
or more per person per day. such rate: 

J 

Provided that where such charges are levied- otherwise :; 
than on daily basis or per person,then,the charges fordeter -+A 
mining the liability to tax under this section shall be &m-'d 
puted as for a .day and per person, based on the period 4 
of occupation of the residence for which the charges a . 
w d e  and the number of persons actually ' oocupying'or 
permitted to occupy according to the N ~ S  or custam '4 
of the hotel. , / $1 

(2) The tax payable under this section s h i  be collectdd 
by the proprietor and be paid into a Government tre80ug 
wi~hihin the time rrnd in the maanep provide by or 
&.s Act. 
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(3) In computing the amount of tax payable under this 
section, the amount shall, if it is not a multiple of five 
paise, be increased to the next higher lnultiple of five 
paise, 

5. (1) Where no (;eparate charges for luxury provided Mode of collsw 
in a hotel and for food or drink or telephoce calls are spe- tion of tax. 
cified, but a consolidated payment is required to be made 
both for luxury provided in a hotel and for food or drink 
or telephone dlls, then, the assessing authority may, from 
time to time, after giving the proprietor an opportunity of 
being heard fix separate rates of charges for such luxury 
and for food or drink. or telephone calls for the purpose 
of calculating the tax under this Act. 

(2) Where, in addition to the charges for luxury provi- 
ded in a hotel, service charges are levied and appropriated 
to the proprietor and not paid to the staff, then, suck 
charges shall be deemed to be part of the charges for 
luxury provided in the hotel. 

(3) Where luxury provided in a hotel to any person 
(not being an employee of the hotel) is not charged at 
311, or is charged at a concessional rate, then, the tax on 
such luxury shall be levied and collected as if full charges 
for such luxury were paid to the proprietor of the hotel. 

(4) Where luxury provided in a hotel for a specified 
number of persons is shared by more than the number 
specified, then in addition to the tax paid for the luxury 
provided to such specified number of persons, there shall 
also be levied and collected separately, the tax in respect 

. of the charges made for the additional number of persons 
accommodated. 

(5) Wherc any proprietor fails or neglects to 
collect the tax payi%ble under this Act the, tax shall be 
paid by the proprietor as if the tax was collected by the 
proprietor from the person to whom the luxury was 
provided and who was accordingly liable to pay the same. 

6. (1) Every proprietor liable to pay tax under this Returnre 
Act shall furnish a monthly return ia the prescribed form to 
the assessing authority within -ight days aftcr the expiry 
of the month to which the retm*n relstes, 
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(211 Every such return shall, show the number of 
rooms or other accommodation, in the hotel, which is 
intended to be occupied , the number of persons who occu- 
pied such rooms or accommodation, the periods of their 
stay, the dates of their arrival and departure, the amount 
of charges recovered from them and such other informa- 
tion as may be prescribed. 

(3) A proprietor furnishing a return as required by 
sub-section (1) shall first pay into a Government treasury, 
:in the manner prescribed, the whole amount of the tax 
due from him according to such return and enclose a 

-receipt of such payment with the return. 

(4) Every return shall be verified in the prescribed 
manner. 

I 
Assessment and 7. (1) If the assessing authority is satisfied that the retuWn 

fu~rlished ur.der the sub-section (1) of section 6 is tax. complete and it. has no reason to believe that it is 
incorrect, it shall assess the arnount of tax due from the I 

proprietor on the basis of such return. 

I (2)(0) If the assessing authority is not satisfied that the 
retur: 1 filrnished under sub-section (I) of section 6 is comp- 
lete or ii has reason to beJieve that it is incorrect and it 

I considers it neccessary to require the presence of the pro- 
prietor or the production of further evidence,it shall serve 

' on such proprietor in the prescribed manner a notice 
requiring him on a date and at a place specified therein 
either to attend and produce or cause to be produced all 
evidence on which such proprietor relies in scpport of his 
return or to produce such evidence as is specified in the 
notice, 

(b) On the date specified in the notice, or as soon 
as may be thereafter. the assessing authority shall, after 
consid~ring all the evidence which may be produced, 
assess the amount of tax due from the proprietor. 

(c) If the proprietor fails to comply with the terms 
of the notice issued to him under clause (a), the asses- 
sing authority shall assess to the best of its judgment, 
tBe amount of tax due from him. 
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(3) If a proprietor liable to pay tax under this Act 
fails to furnish a return in respect of any period within the 
period specified in sub-section (1) of section 6, the assessing 
authority shall, after giving the proprietor a reasonable 
opportunity of being heard, assess to the best of its 
judgment, the amount of tax, if any, due from him. 

(4) Any assessment made under this section shall be 
t without prejudice to any penalty or prosecution for an 

offence under this Act. 
i 

8. Where any proprietor liable to pay tax under this Act- Imposition 
s. of penalty 

(a) fails without sufficient cause or neglects to furnish in ce*ain 
a return as required by sub-section (lj of sectibn 6, or e,,. 

(b) while furnishing a return under sub-section (1) of 
section 6 fails, without sufficient cause or neglects, to pay 
into Government treasury the whole amount of tax due 
from him according to such return as required by sub- 
section (3) of section 6, or 

(c) fails without sufficient cause, to comply with the 
terms of notice issued to him under clause (a) of sub- 
section (2) of section 7, or 

(d) conceals the particulars of any transaction or 
deliberately furnishes inaccurate par titulars of any 
transaction liable to tax, 

the assessing authority may impose upon such proprietor 
by way of penalty, in addition to any tax assessed under 
section 7, a sum not exceeding one and a half times the 
amount of the tax. 

9. (1) (a) The amount of tax- 
Payment of tax (i) due where returns have been furnished without ,a 

full payment therefor; 

(ii) assessed for any period under section 7 less any 
sum &eadypaid by the proprietor in respect of such 

I period; 

(b) the amount of penalty,if any,levied under section 
8, 
shall be paid by the proprietor into a Government 
treasury by such date as may be specified in the notice 
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:-cued by the assessing authority for this purpose, baing 
a date not later than thirty days from the date of ser:ls 
9f notice: 

Provided that the assessing authority or the appellate 
authority in an appeal under section 10 may, in respea of 
any proprietor and for reasons to be recorded in wrlting, 
extend the date of payment, or allow him to pay the tax or 
penalty (if any) oy instalment~. 

. (2) Any tax or penalty which remains unpaid on 
the date specified in the notice of payment or after the , 

extended date of payment, and any instdment not duly 
paid, shall be recowrable as an arrear of land revenue. 

Appeal. 10.(1) Any proprietor aggrieved by the order of assessment 
made under section 7 or by an order imposing 
under section 8 may within three months from 
of receipt of the order, make an appeal to the 
authority. 

(I) On receipt of an appeal under sub-section (I), the 
appellate authority shall, after giving to the appellant . 
an opportunity of being heard, confirm, annul or modify $ 
the assessment or penalty. T r 

Revision. 11. (1 ) The Commissioner of Commercial Taxes may 
s:ro motu or on an application made in that behalf, call i for and examine the record of the proceeding of any 
order made by the assessing authority or, as the case may 
be, the appellate authority and pass such order thereon " 

as he thinks just and proper. 

(2) No application under sub-szction (1) shall 
4. entertained if it is not made within a period of four mo 

from the &te of t h  order* I .  

i* 

(3) No order which adversely affects anyperson shall *: 

be passed under this section, tlnless such person has been , 

given a reasonable opportunity of being , heard by the 
Commissioner of Commercial Taxes. 

. , 

(4j Where an appeal lies under section- 10 and no 
appeal is made, no proceedings in revision shall be enter- 

* *  +&: t d n d  upon an r p p  *i~~..;)n. 
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(5) Where the Commissioner of Commercial Taxes 
rejects any application for revision under this section, 
he shall record the reasons for such rejection. 

12. Notwithstanding anything contained in the Tmil Court-fees 
Nadu Court-fees and Suits Valuation Act, 1955 (Tamil on appeal 

and Nadu Act XIV of 1955), an appeal mad e under sec;ion 
10 and an application for revision made under section fm 
11 shall bear a court-fee stamp of such value as may be i~vision.  
grescri bed. 

13. (1) If any proprietor satisfies the assessing authority Refund of taxb 
that on account of any clerical or arithmetical error in 
calculating the arnount of tax, the amount of tax paid by 
him or recovered from him in respect of any period exceeds 
the amount with which he is properly chargeable, under 
this Act for that period, he shall be entitled to a refund 
of the excess so paid, or recovered. 

(2) Where as a result of an order passed under section 
10 or 11 the refund of any amount becomes due to a 
proprietor, the assessing authority shall refund ruch 
amount to him. 

(3) The refund may be given either by cash p a p e n t  
or by deduction of such excess from the amount oftax 
due from such proprietor in respect of any other perio;. 

14. (1) Any pzrson who, being a proprietor liable to pay Offences. 
tax under this Act,- 

(a) furnishes or allows or causes to be furnished an 
incorrect or incomplete return or fails to submit the returns 
as required by or under the provisions of this Act, or 

(b) fraudulently evades or allows to be evaded the 
payment of any tax due from him, or 

(c) fraudulently makes or causes or allows to be 
made any wrong entry in, or fraudulently omits or 
causes or allows to be omitted any entry from, any state- I 

ment furnished or any accounts or register, or 
(d) knowingly collects from sny person any amount 

by way of tax in excess of the amount of tax payable by him 
under the provisions of this Act, or 

(e) wilfully acts in contravention of any of the provi- 
sions of this Act or the rules made thereunder or any lawful 
orders passed in accordance therewith, 
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&all, on conviction be ?~?.,l;qbed with imprisonment for a 
term which may extend to six -momhs or with fme not 
exceeding oqe $housand rupees or with both. 

(2) No court shall take cognizance of any offence 
punishable under sub-section (1) except upon a report in I t 
kiting of the facts constituting such offence mado 
by the assessi~g authority. 

15. (1) Where an offence under this Act has been com- 
$ 

t 
mitted by a company every person who, at the time when 4 
the offence was committed, was in-charge of, and was 4 

responsible to the company, for the conduct of the business 
of the company, as well as the company shall be deemed to 1 > 
be guilty of the offence and shall be liable to be proceeded s Z 

against and puniled accordingly : 

Provided that, nothing contained in this sub-section 
shall render any such person liable to any punishthent, 
provided in this Act if he proves that the offence was com- 
mitted without his knowledge or that he exercised all due 
diligence to prevent the commission of such offence. 

(2) Notwithstanding anything contained in sub-section 
(I), where an offence under this Act has been committed by 
a company and it is proved that the offence has been cod- 
mitted with the consent or connivance of, or is attributable 
to any neglect on the part of, any director, m-ger, 
secretary or other officer of the company, such ditector, 
manager, secretary or other officer shall be liable to be 
proceeded against and punished accordingly. 

Explanation.--For the purposes of this section- 

(a) " company " means a body corpora&, a 
includes a firm or other association of individu&, 

(b) " director " in relation to a firm means a p m e i  
in the firm. 

16. (1) Subject to such conditions as m 
assessing authority may, either bePore o I 

tution of proceedings for an offence under 
any person, who has committed or is 
committe 1 the offence to compound the 0 
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of such sun1 not exceeding double the amount of tax to 
which th? offence relates as the assessing authority may 
determine. 

(2) On payment of such sum as may be determined by 
the assessing authority under sub-section (I), no further 
proceedings shall be taken against the person in respect 
of the same offence. 

17. All authorities under this Act, shall for the purpose Powers to 
of this Act, have the same powers as are vested in a court enforce 
under the Code of Civil Proce~ure. 1908 (Central Act V 
of 190(3), while trying a suit, in respect of enforcing the etc* 
attendance of and examining , any person on oath or 
affirmation or for compelling the production of any 
document. 
i'f 

18. (1) The assessing authority may, subject to such powers of 
conditions as may be prescribed, require any proprietor inspection 
to produce before it the working records of accounts, ~~~~,",",?;" 
registers or other documents or to furnish any information merits and 
relating to the business of the hotel as may be necessary search of 
for the purposes of this Act. hotels. 

(2) All working records of accounts, registers or other 
documents relating to the business of any hotel shall at all 
reasonable times be open to inspectian by the assessing 
authority and the assessing authority may take or cause to I 

be taken such copies or extracts of such records as may be 
necessary for the purpose of teeting the accuracy of the 
charges for such luxury or for informing itself as to the 
particulars regarding which information is required for the 
purpose of :h~s Act or any rules made thereunder as would 
appear to it necessary. 

(3) If the assessing authority has reason to believe that 
any proprietor has evaded or is attempt ng to evade the 
payment of tax due from him, it may for reasons to ba 
recorded in wr"ing, seize such records of accounts, 
registers or other documenis of the proprietor as may be 
necessary and shall grant a receipt for the saxe and shall 
retain the same so long only as may be necessary in connec- 
tion with any p~oceeding under this Act or for a prosecu- 
tion. 

(4) For the purposes of this Act, the assessing autho- 
rity or any other person authorised by it in this behalf, may 
enter and search any hotel or any place of business of the 
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(2) (a) All rules made under this Act shall be published 
in the T' mil Nadu Government Gazette and, unless they are 
expressed to come into force on a particular day, shall, 
come into force on the day on which they are so published. 

( L I )  All notifications issued under this Act shall, 
unless they are expressed to come into force on a particular 
day, come into force on the day on which they are published. 

(3) Every rule made or notification issued under this 
Act shall, as soon as possible, after it is made or issued, be 
placed on the table of both Houses of the Legislature, and 
if, before the expiry of the session in which it is so placed 
or the next session, both Houses agree in making any 
modifica~icn in any such rule or notification or both 
Houses agree that the rule or notification should not be 
made or issued, the rule or notification shall thereafter have 
effect only in such modified form or be of no effect, as the 
case may be, so however, that any such modification or 
am~ilment shall be without prejudice to the yalidity of 
anything previously done under that rule or notification 
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proprietor or any other place where the assessing 
authority 'las reason to believe that the proprietor keeps, 
or is for the time being keeping, any records of a c ~ ~ w t s ,  
registers or other documents of his business in relation 
to the hotel. 

19. The provisions of sections 4, 5 and 12 of the Limi- 
tation Act, 1963 (Central Act 36 of 1963) shall as fsr as 
may be, apply in computing the period for making an 
appeal under section 10 or an application for revision under 
section 1 1. 

20. (1) No suit shall lie in any Civil Court to set aside or 
modify an assessment made or order passed under this 
Act. 

(2) No suit, prosecution or other legal promeding 
shall lie against the Government for anything which is in 
good faith done or intended to bc done in pursuance of 
this Act or any rules made thereunder. 

21. (1) The Government may aake rules for securing 
rhe payment of the tax and generally for carrying into 
effect the provisions of this Act. 
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Power t a 22. (1) If any difficulty arises in giving efiect to the ,*, 
provisions of this Act, the Government may, by orAer, diffic~ltks 
do anything not inconsist eut with such pro-.-'-ions which 
appears to it to be necessary or expedient for the 
purpose of removing the difficulty. 

(2) X o  order under sub-section (1) shall be made 
after the expiration of a period of two years from the 
date of publication of this Act in the Tamil Nadu 
Government Gazette. 

23. (1) The Government may, by notification, alter power to alter 
the  rates of tax specified in sub-section (1) of section the rates of tax. 
4 and wherz a notification has been issued, there shall, 
unless the notification is in the meantime rescinded, be I 

introduced in the Legislature, as soon as may be, but in 
any case during the next session of the Legislature 
following the date of the issue of the notification, a 
Eill on behalf of the Government, to give cffcct to the 
alteration of tax specified in the notification, and the 
notification sbaI1 cease to have effect when such Bill 
becomes law, whether with or without modifications 
but without prejudice to the validity of anything 
viously done thereunder : 

Provided that if the notification is issued when the 
Legislature is in session, such a Rill shall be introduced 
in the legislature during that session : 

Provided further that where for any reason a Bill 
as aforesaid does not become law within six months 
from the date of its introduction in the Legislature, the 
not iflcation shall cease to have effect on the expiration 
of the said period of six months. 

(2) Any reference to rate of tax made under this 
~ c t  shall be considered as relating to the rate of tax as 
for the time being amended in exercise of the powers 
conferred by sub-sect ion (1). 

24. (I) The Tamil Nadu Tax on Luxuries in Hotels Repeal and 
and Lodging Houses Ordinance, 1980 (Tami 1 ~ a d u  saving. 
Ordinance 7 of 1980). is hereby repealed. 

(2) Notwithstanding such repeal, anything done 
or any action taken (including any penalty imposed) 
under the said Ordinance, shall be deemed to have been 
done or taken undcr this Act. 
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ACT N o .  37 OF 1-986. 
. k t  - 

r 

An A,ct to nrltend theTantil Nadu Tax or2 Luxuries in Hole.1~ dmjr 
Lodging Houses Act, 198 1. . .  . . ...:,. i; !+. ' r  :{ 

. . - .  - .' + .. - ,  !FJ 
re of the State of Tamil Nadu in tlh 

epublic of India as fol~ows :- 
: . 1- ..*' , 

: I 

1. Sho1.t title and conzrnencentenf.-(1) This Act may be. c d e d  
xuries in Hotels and Lodging Hausei 

. ,. -.I 

, . 
-5 

(2) It shill come illto force on such date as the State Govern- 
ment may, by notification, appoint. 

?', iL.7 
2. Amerzdnlent of seGfiotz 2, Tamil Nadu Act 6 of 1981n-1n - , 

section 2 of the Tamil Nadu Tax on Luxuries in Hotels and Lodgbp 
Act 6 of 1981) (hereinafter referred . ' 

.. . k. 

n ( - 1 ;  

. - "-- .. . 
(a] after clause (4, the following clause shall be inserted, 

. . 
, , 

' 'cj-. 
" (dd) 'day' means a period not, exceeding twenty-four ho.u~~s,-, 

tion for residence .are collected.,,as;~; 
des part of the day for which .sucl~,!; 

ccording ta the normal practice followed 

, ,a  1 j;, ::,5.;1 

(b)  for clause (g), the f oliowing clause sh:U be substituf&d;i3? 

. . h .  

" (8) 'luxury provided in a hotel' means a ~ & m i o d a i i b + ~  
kr residence provided in a hotel, the rate of charges for . whiEh:.LJ ' , 

ricluding charges for air-conditioning, television, radio, music,'-'- 
ava beds and the like but excIuding charges for food, . drink and 
klephonc calls) is fifty rupees or more per room per day , .9! " . . . ,. , "- !,f , 

9 - 7 -  - 
': ., .".. "C;';f 

owing clause shall be inserted+;;ln 1 7 ... . 
:. ' . 6 -.-; +.-c; ;p.<-- .. . . . , \  ,,-. - 

. 3 ;, #-, . . a ,  
, , . . .  :,! , " (i) ' year ' means the hancial year. ". - -  

I ,  
... . . ?..  , I : ~ .  r,.!!. 
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3 .  ~ m e n d m e , i  of section 4, Tamil Nadu Act 6 of 1981.-ln . . 
sbction 4 of the principal Act,- 

sccti 

(i) for sub-section ( I )  including the proviso thereto, the 11 ;111 

fellowing sub-section and the proviso shall be substituted, namely :- 

" (;j Subject to the provisions of this Act, thcre shall be sun 
levied and collected a tax on the luxury provided in a hotel in De 1 
rrspcct of every room under occupation by any person (to be koown ii o. 
M '9uxury tax?') at the following rates, namely:- \:I -i 

Rate of tax. 

Where the rate of charges for accommoda- Ten perccntum of 
.$ion for iesidence (including charges for air- such rate. 
canditioning, television, radio, music, extra sc'c 
beds and the like but -excluding charges for 
food, drink and telephone calls) is not less 
than rupees fifty but less than rupees one 
hundred per room per day. 

,. hutidred but less 'than rupees two hundred 'such rate. 
I :  pet room per day. 
(e) Where such rate is rupees two hundred or Twenty percenturn *of 

. - wore per room per day. such rate, 

-(ii) in sub-section (21, for the words "into a Government 
Wallry ", the words " into Government account " shall be s u b  
dtuttd. 

"4-A- Intivrratiorz of revised rate to the as'sessjng authority.- ' 

Were any proprietor intends to revise any rate of charge for any 
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- - .  

- 

. , . . , , . , 

: 5. At,~e,dmi?r of sectbn 5,  Tamil Nadu Act 6 of 1981.-(1) In 
'-&n 5 of the principd Act,- 

(i) to sub-section (3), the -following proviso shall * be added, 
oamcl y :- - 

" Provided that whcrc luxury. provided in a 'hotel to any per- 
be wn, whether an Indian or a Foreigner, on tours organisecl by the 
in Department of Tourism .of the Government of India or the State 

Government, is charged at a concessional rate, then tax on . such vn 
luxury sllall be lcvied and collected - on such concessional rate paid 
4 the proprietor of the h o t d  ". 

(ii) sub-section (4) shall be omitted. 
of ' , . 

6- Amendnzenf of secfion 6, Tamil Nadu Act 6 of 1981.-In 
.P . .  

sectic~n G of the principal Act,- 
(i) in  sub-section (I), for the words, ''eight days", the words 

!\:.c~lty days ? '  shall be substituted ; 

(ii) in sub-section (3), for the words " shall first pay into a 
Government treasury ", the words " shall pay into Govenlmen?. , 
accourlt " shall be substituted; 

(iii) after sub-section (4), the following sub-section shall 'be 
added: namely :- 

" ( 5 )  TF nn ~-c tn~ 'n  i!; fui-nishcd in rcspect nf any month, ~ h e  
, ( I y s l ~ ; i l l ,  I i11i1Ii ill): ~ 1 1 ~ 1 1  ~ l l ( j l l i l ' f j  IIS I I C  c[II \ ! ; ! \  1 ~ 1 ' s  
I ,  i l l l l l  ; I I ' I  CI. 1 ; i v i l l ~  1111: ~ I I - ~ I I S ~ C I O I -  i l l ]  III)PIII-IIIII~~Y I I . 

) 1 1 , ~ 1 ~ ( ,  I I I - I I ~ ' I  ~ I I J I I ~ .  1111-  1 , i 1  I! J I I I V ~ I ( ~ ~ ~ !  r l f l  I 1 1 1 1 1 i 1 ~ 1 1  1 (i 1111(  i!li#((khjllfi 

! i  I ;  i I I I I I I I I I ,  I I I I I I I  h 
/III:III'I C I ' I  ol' l l t  (11: !illilII ! l C  I 1  l l l l \ l C ~  111 f 111: 

cirlling upon l~iln Lo p1.0d LICC 11 is L I C C O L I ~  IS, rcgislcrs, ~*ccorsls or c r l  hcr 
tli:c:?~~~icn 1s or cvitlorlcc and pruvc t hc cosrcolncss anil coniplctc~less 
nl the rcturn at a time and place to be specified in thc notice. If , 
!he proprietor fails to comply with the terms of the hotice or if  thb  : 
return is Ioutld to be incorrect or incomplete after such verification, 
{lie assczsing authority shall after giving the proprietor an opportunity 
of being heard, determine to the best of its judgment, rhc r:lx pay- 
able for, i l l ~ n t l l .  The tax payable as dctcrmincd under (ilis sub- - 

sccfir;n ;hall he paid in the prescribed manner within the prescribed 
- time. ". 
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7, SubslZiution of new secliurt for secLiort 7, Tamil Nadu Act 6 
of 1981.-For section 7, the following section shall be substituted, 
namely :- 

" 7 d  Assessment and collection of tax.--( 1) After the com- 
pletion of the year, the assessing authority shall, after such enquiry 
as it considers necessary, sa,tisfy itself that the returns f urrzished under 
section 6 are correct and complete and finally assess the proprietor 
ahd determine the tax payable for the year. If no return is Ued or 
ifthe assessing authority has 1-cason to believe that the returns filed 
are incorrect or incomplete, the assessment shall be made in the 
manner and after following the procedure prescribed in sub-s ection 
(5) of section 6. Any assessment made under this s e c t i o ~ ~  shall be 
withoilt prejudice to any penalty or prosecution for ail offencc under 
this Act. 

(2) Where for any reason the whole or part of any luxury prb 
vided in a hotel has escaped assessmen$ or has, been assessed at a 
rate lower than the ra.tc at which it is assessable, the assessing a u t h ~  
rjty may, at any time within a period -of five years from the expiry 
of ihe year to which the tax .relates, assess or, as tho case may & 
re-assess the' tax due after makin: sllch enquiry as it may consider 

'direct the  proprietor to pay, in addition to the  tax assessed under 
: ' sub-section (Z), a penalty not exceeding one and half times the tax 

l?rovided that no penalty under this sub-section shall bc 

( 5 )  In computing the period of limitation under ihis section 
the time during which the proceedings for assessment or re-asses 
ment remainca ~tayed under the orders of a Civil Court, or other 
cornpe-ten t a:: thority shall be excluded. 
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(6 )  111 computing the period of limitation for assessment or 
re-assessment under this section, the time durjng which any appeal . , 

I or otller proceeding in respect of any other assessment or re-assess- 
me11 t is pending before the High Court or the Supreme Court, involv- 

b ing a q~~csl ion of law having direct bcaring on the assessment or 
I 
I ; roasscssmen t i n  question, shall be excludcd .". 

i 

8. Insertiorz oj  new recrions 7-A and 7-8 in Tamil Nadti A d ' 6  of 
198 l .-After section 7 of the' pi-incipal Act, the Following sections 

1 sh;~ll hc insertecl, namely :- . I 

" 5-A. Liability of firms.-(1) Where any firm as proprietor is ' 

liable to pay any tax or other amount under this Act, the  firm and 
each of the partners of thc firm shall be jointly and* severally liablz 

j for such payment. .D . . 

(2) Where e partner of a f in1  liable to pay tax or any amount . 
w d c r  this Act retires he shall, nottvithstand!.ng any cohiract to the 
eoatrary, bc liable to pay ihe tax or other an~ounts remaining unpaid . 

at the time of his retire~nent afid any tax or other amounr' due upto 
. lhc date of retiremeut, tho-ugil u~lassessed. 

-- 

7-B. Liability lo tax of pnrlifidned Hifidu .faPnily, dissolved firm; 
etc.-Where a proprietor is a Hindu uhdivided family, f ~ r ~ ;  or other 
association of persons and such family, firm or association is 
partitioned, or dissolved, as the case may, be,- 

(:I) thc tax payable under this Act by such family, 'firm o; 
tissociationr of persons for the period upto the date of such oaditibn :-- '' 

or dissolution shall ba assessed as Sf no such partition br dissolution 
had taken place and all the piovisbns of .this Act s h d  apply 
zccnrdingly ; md 

( b )  every person who was at the Lime of such partition or 
: dissolution, amemberorpa~tncroftheHinduundividedfaoljly,firnl '  ' . :  
: or association of persons and the legal representativ~ of any such 1 .  

I 

pcrson who is deceased shall, notwithstanding such partition .or , . 
' dissolution, be iointly and severally liable for the- payment .of the , 

tan, or other amount payable under this Act by such family, firm 
or association of persons, whether assessment is made prior to ,or 1 1 flu such partition or d issoiutian. " . 

2 

I 9. Anreindment of section S. Tanril Nadrr Act 6 of ,1981,-In 
section 8 01' the principal Act, in clause (51, for the words " iqib 
a Government treasury ", the words " into Government ~acco~&" . . 
' . . ...T."L;+,,fpJ . . 



I - 
a. 

d 
section'. 9 of the priacjpd Act,- 

# in sub-section (I),- . a 
I 

(i) in clause ( b ) ,  for the words " into a Government 
' treasuryn, the words 'Toto Government account" shall be substi- 

1 

tuted. 
3 

(ii) in the provl 
I 

ar " shall be omitted. 

11'. lmerriovl of new secliot~ 9-A in Trrrl~il Nudrt Acl G a/ 1981 .- 4 

'After section 9 of the priucipal Act, the following sectiozr shall bc 
I inserted, namely:- 

" 9-A. Registration. 
the rzte of charges for ac 
is not less than rupees fo 
.this purpose, he shall st 
manner and within s 
application shall be acc 

is iri order, it shall- 
in the prescr-ibcd 
date as may be prescribed. . -, 

(3: Every hotel which is hl existence on tha, date or coming - 
into force of the Tamil Nadu Tax on Luxuries irl Hotels and Lodging 
Houses (Amendment) Act, 1986, .where the rate of charge for 
accommodation per room per day 1s not less than rupees forty shall 

- be registered under t h i s  section witbin such pzrjod as may bc 
prescrihd. " . 

/ 

I 

/ 
9 /' 
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( 2 )  Nothing contained il sub-sectiori (1) shall apply to the 
&Jowre ol' an:, ~LX-h particular- 

( i )  for the purpose of investigation of, or prosecution for 
an offence under this Act gr undsr the Indian Penal Code (Central .* - 
Act XLV of 1860) or under any other law for ths time being in . .  

(ii) to  any person enforcing fhe provisions of this Act where . , . 
it is necessary to disclose the samc to him for the purposes of this . 

(iii) occasioned by- the lawfui employment uuder this Act . . ' ,.. " 

of any process £or the recovery of any demand ; or . , 

(iv) to  a civil court in any ihit to which the Government 
are party and which relates to any matter arising out of any proceed- . . . -. 
ing under t h s  Act; or . . 

I. - 
(v) occasioned by the lawful exercise by a pttblic servant of , . * 

his powers under the . Indian Stamp Act, 1899 (Central Act .I1 of - , 

' 

1899) to impound an insufficiently stamped document,; or 
(vi) to an oacer of- / 

1 .- 
, (a) ,the Goveznmsnt of India; or . . 

( b )  the Government of any State or Union Territory in 
' 

India with which an arrangement for disclosure on a reciprocal basis . 

has been entered into by the Government of the State ; or . . ,  

. (vii) to in. office of any departrneni other than- U-i; - -  -- 
- - 

CommerciaI Taxes Department of the State Government after 
. . 

( a )  the permission of the '  Assistant Commissioner of 
Commercial Taxes of the d i s ~ c t  where such particulars are to be 
furnished by an officer subordinate to the! Assistant Commissioner of 
Commercial Taxes ; and . . 

' ( b )  the permission of the Commissioner of. Commercial . ' 
Taxes where such particulars are to be furnished by Assistant he Con~missioner of' Com~nercial Taxes or ally higher authority : 

Ire 
den 
nts 
or 

d~ t 

Provided that such par ticdars shall be furnished under 
clause (vii) only in exceptional cases and that any officer, obtaining - -, 

such particulars shall keep them as confidential and- use them only 
- in the lawful ' exercise of the powers conferred by or under ally 

euactment. ". . , 
(By order of the Governor) 

S. VADIVELU, . 
Commissione?. and Secretory to Governnzent, 

Law Department. 
- m ~ n n  AND PUBLISHEDBY m DIRECTOR OF .STI\I.I!INERI~ AND 'FRINTINO . 

I 
MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 

(A Groiz~) IV-2 Ex. (3051-3 
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A 
The following Act of the Tamil Nadu Lcgislat~ve ~iqsemnbly received %he 

assent of the Governor on the 12th June 1Q92 and is heyeby publi~11c:d for 
general information :- 

ACT No. 37 OF 1992. 

A?t Act fivtfier t o  anzend the Tanti4 Nadqc Tax on Luxitries in  Jfolol:: and 
Lodging Hmses Act, 1981. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-third Ycar of the Republic off India as follo~vs :- 

- 
1. This  act^ may be called the Tamil Nadu Tax on Luxuries in Hcteh Short title- 

and Lodging Houses (Amendment) Act, 1992. 

2. In section 2 of the Tamil Nadu Tax on Luxuriea in ETotcls and T,odgiliq Amendmeiio 
Rouses Act, 1981 (hereinaftea referred to as the princip,al Act), rrfter clause !f I' 

- ( f) ,  tho follo~ving clause shall bo inserted, namely :- 

" (ff) ' Joint Commissioner of Commercial Taxcsr ' mans 8 Joint 
Commissioner of Commercial Taxes appointed under section 28 of the Tqmil 
Nadu General Sales Tax Act, 1959; ". 

3. In section 4 of the principal Act,- - Amendment -' 
d aectiui 
4 .. 

(1) in ~ub-section ( I ) ,  the proviso shall be omitted ; . J?J 

(2) after sub-section (I), %he following sub-section shall be inserted, 
namely :- 

" (1. A) m e r e  the luxury provided in a hotel to any .pergon is 
charged otherwise than on dttilyl basis or per room, the chargeability &.all be 
determined as per room per day and the tax shall be levied as ~rovided in 
sub-section (1). ". . ! 

~ r n e n d r n ~ f  . ;7; ' 
4. In section 11 of the principal Act,- of section : '. ,,2 

11. x? 
(I) in subsection (I), for the expres&on " The Commissioner of Com- . 

mcrcial Taxes ", the expression " The Joint Comniissioner of Commercial ,Taxes 
empowered by tlie Government in this behalf" shall be substituted ; 

(2) in sub-section (3), for $he expression " Commissioner of Cosnmer- 
ma1 Taxes ", the express on " Joint Commissioner of Commercial Taxes referred 
to in sub-section (1) " shall be substituted ; 

(3) id sub-section ( 5 ) ,  for the expression " Commissioner of C o m ~ e r c i ~ i  
Taxes ", the expression (' Join* Commissioner of Commercial Taxes refelqeecl to 
b sub-seetion (1) " shall bc subslituted. 

5. In section I8 of the principd Act,- Amendment of section -1 ' 
18. 2 

(1) in suh-seclion (I),-- 

i j )  for the expres~ion " 'l'he assclssiny authority ", tjle exprt':fiion 
" - in-  offi0er empo~erecl by the C!c~vcrnment in this ?tcha]f rrlln]] be sul,sti- 
t ~ i ~ r l  ; 

iii) for  the nrords " hefore it ", the rvordq (( j,c.forc him f i  *all be :t:~jrs.titntetl ; 

(2) in % !,-section (2),- 
i 

for the eri~l.e.ision " inspection by the nscu\ing authority nnrl 
=fiesring authority nlny ", thr exgrossion " jn:,pcctjon ],y such ,,ficCr nn,l 

hr: may " shd] be subtitukd ; i' 
i 

(A f l t n r l n l  177 7 r-. )--,,\ 
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(ii) for the word " itself ", the word " himself " shall be ~ b s t i t u t e d  ; - 
(iii) for  the \\lords " to  it ", the words " t o  him. " shall be subsiitu- 

ted ; 

(3) in subsection (3),- 

(i) for the expl.cssion " If the assessing authority ", the expression 
" If ,jny sp~cll officer " shall he substituted ; 

' (ii) for the wordsl " i t  niay ", the w0r.d~ " he may " shall be substi- 
tuted ; 

(4) to sub-section (3) ,  the following proviso shall be added, namely :- 

" Provided tlmt such records of accounts, registers or other docu- 
ments &all not bc retained for  more than thirty days at a time, except n~ i th  
the ])c.~~rnissioa of tlic? ncxt higlier authority, in which cane thcp could 1)c re- 
tained up to a period of ninety days a t  a time." ; 

(3)  for sub-secti*)n (4), the following sull-section and Zn.ylrci~ntio,b dlall 
bo substituted, namely :- 

Explcrzafiorz.-It shall I)e opcn to the Govellnment to ernpo\\,er dlffe- 
rent c lasm of officers for tlie purpose of taking action under sub-sections (I), 
4 2 )  and (3).  ". 

~ t ; ~  
of new. inserted, namely :- . . . . 
raotisn ; , 

; ,234. 
" 23-A. Pozvcr of Governntent to troiify e.ut.tnption, raductioa or  rentis- 

siorz of tax.-(1) The Government may, by notification, issue whether pros- 
pectively or retrospectively, make an exemption, or reduction in rate, in res- 
pect O F  any tax pa:-d)lc uncler t h i ~  Act, on thc charges lor  accol-c~~nodati~~~ for 
residence by any person or c laa  of persons or institutions or ~rganisa t io~s .  

(2) Any exc~nption from tax, or reduction in the rate of tax, noti- 
fie3 uncler sub-section (I),- 

( a )  n3:ly extend to the whole State or to  any specified area or areas 
therein ; 

( b )  ?nay 1 ) ~  subject to ~ ~ 1 ~ 1 1  restrictions and conditions, as map bo 
spcc fiect, in the notification. 

(3) The C+oWrnnlent may, in silch circumstances find subject to such 
conditi~ng as IllW ~rescribcd, 1)y notification, reniit the \vhole or any part 
of t f e  tax or penalty or: fee p:lyable in respect of any period by any person 
or ~1;*% of 1)erSOnS or inititutions ~r organisations. 

(4)  The ~ ~ \ . c m ? n e n t  may, hy notification, cancel or Xqry any noti. 
flcat on k ~ e d  nnder snL-scction (1) or fillb-scction (3 ) .  

(Ey order oi' the Glovernor.) - 
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The following Act of the Talnil Nadu Legislative Assembly received the assent 
of the Governor on the 8th September 1996 and is hereby published fop general 
information : - 

ACT No. 32 OF 1996. 

An Act further to a~nand the Ta111il Madu Tax on Luxuries i n  Hotels and ~odging 
1 louses Acl , 1981. I 

I 

BE it enacted by the Lagislative Assembly of the State of Tamil Nadu in  the 
Forty-sovnnlh Ysar of tho Rep~!bl;c of India as follows :- 

1. ( I )  This Act may be called tho Tamil Nadu Tax on Luxuries in Hotels and Sboit title and 
Lodging Houses (Ametldment) Act, 1996. aommenoemeat, 

(23 It shall oome into forae on the f i~s t  day of Saptember 1996. 

2. in  section 2 of the Tamil Nadu Tax on Luxurias in Hotels and Lodging Amendment of 
Houses Act, 1981 (hereinafter referred to as the princi~al Act), in alause (g), for seotion 2. 
the expression " fifty rppees or more ",the expression "twc hundrad rupeas or more "1 

shall be substituted 

3. Jn sectioq 4 -.f the ?-illcip:l.l Aat, for sub-secticn (I), the following sub- Amendment of 
section shall be substituted, namely :- seation 4. 

" (1) Sbject to tho provisions of this Act, there s h ~ l l  be Isvied and colleoted 
a tax on tba 1l;xuty ptovided in  a hotel in respeaz of every room undcr oocupation 
by any person (to be I . n~w11  ac "iuxttry tax") a: the! rate of twenty per centum of the 
rate of oharges for acoommodation. ". 

(By ml.er of the Gavrrnor) 

A. K. RAJAN, 
Sectetary to Government, 

Law Depa.rtmcnt.~ 
- 



I 

ly received the assent o 

ACT NO.' 13 of 1999. 

An Act further to amehd the Tamil Nadu Tax on Luxuries in Hojels and 
Lodging Houses Act, 1981. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth Year 
*of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Tax on Luxuries in Hotels and 
Lodging Houses (Amendn~ent) Act, 1999. 

. (2) It shall come into force on such date as the State ~~~~~~~nt may, by 
notification, appoint. 

2. In the Tamil Nadu Tax on Luxuries in Hotels and Lodging Houses Act. 1981 
(hereinafter referrcd to as the Principal Act), in the long title, the expression "provided 
in hotels and lodging houses" shall be omitted. 

3.  In section 1 of the Principal Act, in sub-section (I), the expression "in Hotels 
and Lodging Houses" shall be omitted. 

4. In section 2 of the Principal Act,- 

(1) after clause (m, the following clause shall be inserted, namely:- 

"(Mf) "luxury" means luxury provided in hotel or any tobacco product supplied 
by a tobacconist for enjoyment over and abwe the necessities of life;"; 

(2) for clause (h), the following clauses shall be substituted, namely:- 

"(h) "proprietor" in relation to a hotel means the person who for the time being 
is incharge of thc management of the hotel and a tobacconist; 

(hh) "receipt" in relation to a tobacconist means in respect of supply of luxury 
made by him or by others on his behalf, by way of sale, the amount of valuable 
consideration received or receivable by him for such sale including any sum charged for 
anything done by him in respect of such luxury so sold at the time of or before the 
delivery thereof and the price, if charged separately, of any primary or secondary 

(3) after clause (i), the following clauses shall be inscrted. namely:- 

"(ii) "tobacconist" means a person who supplies by way d sale, luxury like 
tobacco products manufactured by him or purchased or procured or received by him from 
other Statcs or from other persons in this State and includes a;y person who for the 
purpose of business gets the manufacturing done from any person, whether or not on job 
work basis; 

(iii) "tobacco product" means any goods or nrqaration made of tobacco or 
tobacco substitutes including cigarettes, cigarillos, cig~n, sharoots, mixtures of tobacco 
for pipes, cut-tobacco, hochh tobacco, snuff of t o k c o  and chewing tobacco, but 
excluding beedies; 

(iv) "turnover" in the case of a tobacconi~~ r.mns the aggregate cf the 
amounts of the receipts in a year;". 

5. In section 4 of thc Principal Act, .n+sccttons (2) and (3) shall be omiited. 

6. M e r  section 4-.4 of the Principal Ad. the followi ~g sections shall be inserteS 

Short title and 
c o m m e n c e -  
ment. 

Amendment of  
long title. 

Amendment of  
section 1. 

Amendment of  
section 2. 

Amendment of  
section 4. ' . 

Insertion of new 
sections 4-B 
and 4 4 .  



"4-B. Levy and collection of luxury tax on tobncconist. -(l) Subject to the 
provisions of this Act, there shall be levied and collected a tax on the turnover of a 
tobacconist relating to the supply of luxury of tobacco products. at the rate of fi\.c: per 
cent of his turnover at the first point of supply of such luxury in ,the state: 

Provided that a tobacconist whose turnover in a year is less than rupees three 
lakhs, shall be exempted from tax: 

Provided further that no tax under this sub-section shall be payable on that part 
of the turnover which relates to- 

(i) the tobacco products which are supplied by way of consignment to 
another State, whether the consignment is to himself or to aqy other person and in 
support of such claim, the proprietor produces on demand a certificate as may be 
prescribed; and 

" 
(ii) the tobacco products which are supplied by way of sale in the coursc 

of inter-State trade or commerce or by way of sale in the course of export outsidc the 
territory of India and in support thereof, the proprietor produces such proof of such sale 
or export, as may be prescribed. 

(2) Thc net turnover on which a tobacconist shall be liablc to tax shall be 
determined aAer making such deductions from his turnover and in such manner, as may 
be prescribed. 

(3) For the purpose of the second proviso to sub-section (I), a sale shall be 
I 

deemed to have taken place - 
(i) in the course of inter-State trade. if such sale has occasioned the 

movement of tobacco prodticts from Tamil Nadu to any other State; and 

(ii) in the coursc of export outside the territory of India. if the supply of 
luxuries occasions such export. 

4-C. Collection of tax by proprietor.- 

(1) The tax payable under section 4 or 4-B shall be collected by the proprietor 
and be paid into Government account within the time and in the manner prcvided by 
or under this Act. 

(2) 111 computing the amount of tax, penalty or other amount payable or 
refundable under t h ~ s  Act. the amount shall be rounded off to the nearest rupee and, for 
this purpose, where such amount contains a part of rupee consisting of paisc, then, if 
such part is fifty paise or more, it shall be increased to one rupee and if such part is less 
than fifty paise, it shall be ignored. 

Amendment o f  7. In section 6 of the principal Act, in sub-section (2), for the expression "such 
section 6. return". the expression "such return in \he case of a hotel" shall be substituted. 

Amendment o f  8. In section 7 of the principal Act, in sub-section (2), the expression "provided 
section 7. in a hotel" shall be omitted. 

Amendment o f  9. In section 9-A of the principal Act,- 
section 9-A. 

(1) for sub-section (1 j, the following sub-sections shall be substituted, namely:- 

"(1) Every proprietor of a hotel where the rate of charges for accommdation 
for residence per room per day is not less than rupees one hundred shall get it registered 
under this Act and every tobacconist whose turnover in any year is not less than rupees 
three lakhs, shall get himself registered under this Act. For this purpose, he shall make 
an application to such authority, in such manner and within such period. as may be 
prescribed. Every such application shall be accompanied by a fee of rupees five hundred. 
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(I-A) In the case of tobacconist. who is having more than one place of business, he 
shall. in addition to the payment of a fee of rupees five hundred for the principal place 
of business. pay a further fee of rupees one hundred in rcspect of each such additional 
piace of business, as registration fce."; 

(2) in sub-section (4), for the expression "fee specified in sub-section (1) ', the 
cspression "fce specified in sub-section (1) or (I-A)" shall be substituted. 

10. In section 18 of the principal Act,- Amendment of  
section 18. 

(1) in the marginal heading, the expression "of hotels" shall be omitted; 

(2) in sub-section (I), for the expression "busincss of hotel". the esprcs- 
I 

sion "business of hotcls. or the supply of tobacco products. as the case may be" shall be 
substituted; 

( 3 )  in sub-section (2).- 

(a)  for the expression "busincss of any hotel", the expression 
"business ol' any hotel or the supply of tobacco products" shall be substituted; 

(b )  for the expression "charges for such luxury", the expression 
"charges for such luxury or thc accuracy of the receipts" shall be subst~tuted: 

(4) in sub-section (4), the exprcssion "in relation to the hotel" shall 5c 
om~tted. 

11. In section 23 of ihe principal Act, in sub-section (I), for the expression "sub- Amendment of  

scclion (1) of section 4", the exprcssion "sub-section (1 )  of section 4 or sub-section (1) section 23. 

of scction 4-B" shall be substituted. 

12. In scction 23-A of the principal Act,- Amendment of  
section 23-A. 

(1) in sub-section (I), for the espressian "on thc charges for acconimodation 
for residencc by any person or class of persons or institutions or organisations", the 
esprcssion "by any person or class of persons or institutions or organisations or in respect 
of any tobacco product" sllall be substituted; 

(2) in sub-section (31,- 

(a) for the expression "tax or pe:laltyl', the cxpression "tax or penalty or 
intercst" shall bc substitutcd; 

(b) the following shall be added at the end. namely:- 

"or by any proprietor in respect of any tobacco product.". 

(By order of the Governor) 

K. PARTHASARATHY, 
Secnetary t g  Government, 

Low Department. 
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The following Act of  the Tamil Nadu Legislative Assembly received the assent o f  the 
Governor on the 3 1st May 2000 and is hereby published for general information:-- 

ACT NO. l l  OF 2000. ii! 

,411 . f c  I / l l l ~ / / l ~ ~ l  I0 i l l l l ( ~ l l i /  t I l ( 3  T ' l l l l l l /  , V ~ / i / l l  / - ( I \  0 1 1  l , l l \ l l l ~ / ~ ~ \  ; tc / ,  /9<?/, 

Br ~t enacted by the Leglslatlve Assenibly of the State of Tam11 Nadu in the Fifty F ~ r s t  Year 
of the Republ~c of India as follows:-- 

1. ( 1 )  This Act may be called the Tam11 Nadu Tau on L u s u r ~ e s  (Artiendment) act, 2000. Short title and 
CoInnicnL, - 

(2 )  It shall be deemed to have come ~ n t o  force on the 1st day of A p r ~ l  2000. ~ ~ C ' I I I  

I J I I I I I  ~ n d u  2. In sec t~on  4 of  the 'Ianirl Nadu Tax on Luxu l~es  Act, I98 1 .  ~n s i  b-sect~on ( 1 ) .  for the A1ll"ld"""' 
A" ') expression "at the rate of twenty per centum of  the rate of charges for ~ c c o n ~ n ~ o d a t ~ o n " ,  the 01 \CCIIOIl I , 

198 1 
following shall be subst~tuted,  namely:- 

"at the following rates, namely:- Kate of  Tax 

( a )  Where the rate of charges for a c c o m n ~ o d a t ~ o n  for Flfteen per centum 
res~dence is not less than tupees two hundred but of such rate. 
less than rupees five hundred per room per day. 

(b) Where such rate is not less than rupees five hundred Twenty per centum 
but less than rupees one thousa~id per room per day. of  such rate. 

(By order of the Governor.) 

(c)  Where such rate IS lupees one thousand or more per 
rooni per day. 

(DTP) IV-2 Ex. (359)-la 

T w e n t y  $ f i v e  p e r  
centuni of 
such rate.". 



l'he following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 26th May 2002 and is hereby published for general information:-- 

i ACT No.24 OF 2002. 
I 

,411 Act fiirthei. to uniencl the Tarllil N N ~ U  T ~ Y  011 L ~ I s I I I ' ~ ~ ~ .  ,Act, 198 I .  I' 
Bt- it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third 
Year of the Republic of India as follows :- 

I. ( I )  This Act may be called the Tamil Nadu Tax on Luxuries (Amendment) Act, Short t i t l e  and 
coninience- 2002. n~ent. 

( 2 )  It shall come into force on such date as the State Government may, by 
notification, appoint. , 

l Nadu 2. In the Tamil Nadu Tax on Luxuries Act, 1981 (hereinafter referred to as the Amendment of 
6 of principal Act), in section 2,-- section-2. 

I 

( I )  in clause (fff). after the expression "by a tobacconist". the expression 
"or scheduled commodity which is" shall be inserted; 

(2) for clause (h), the following clause shall be subst~tuted, namely:-- 

"(h) "proprietor" means, in relation to a kotel, a person who for the time being 
is in-charge of the management of the hotel, a tobacconist and a stockist;"; 

(3)  after clause (hh). the following clauses sl7all be inserted, namely:-- 

"(hha) "scheduled commodity" means tlie con~modity specified in the Schedtrle 
to this Act; 

(hhb) "State" means the State of Tamil Nadu; 

- (hhc) "stockist" means a person who deals in, being possession of or havirrg 
control over a stock of, scheduled commodity for vending, supplying or d i s t r~buhg  for the 
purpose of business thereof; 

(hhd) "stock of scheduled commodity" means the quantity of the scheduled 
cotnrnodity in the stock or in the record or accounts of a stockist or the quantity of 
scheduled cornmodity which a stockist receives or procures during any year for vending. 
supplying or distributing to a wholesaler, retailer or any other person;"; 

(4) I'or clauses (iv) and (j), the following clauses shall be substituted, namely:--- 

'.(iii-a) "turnover" means in relation to tobacconist. the aggregate of the amount 
of tlie receipt in a year and in  relation to a stockist. the aggregate of the value of the stock 
of scl~eduled commodity in a year or part thereot 

( j)  . "value of stock of schedul.ed commodity" means.--. 

( i )  in respect of stockist. being a manufacturer of any ot' the scheduled 
conlmoccity. the value of such scheduled cotn~ilociity calculated at the cx-factory price at lhe 
ti~ne of receipt or entr) thereof in his stock: 

( i i )  In respect of an! other stock~st. the value of such scheduled co~iiriiodity 
calculated at the price thxeof. as per the bill. invoice or consignnlent note or other 
doci~~nerlt of lihe nature. of an) person within the State or outside the State. fro111 who111 
such scheduled cornmodit> are received; 

( A )  excise duty. or cou~itcrvailing dilly paid or payaole on such sched~~led 
cott~rnoditb by a manufacturer or importer thereof. as the casc may be: 



(B) transport charges, i~~surance charges, packing charges, forwarding and handling 
charges, if any, for carrying such scheduled commodity to any premises, godown. ~vareliouse 
or any other place of the stockists in this State: 

Provided that where the purchase invoice or bill is not produced or when the 
invoice or bill produced is reasonably believed to be false or if, the scheduled commodity 
is acquired or obtained otherwise than by way of purchase, the value of goods shall be the 
value at which the scheduled commodity of like kind or quality are stold or are capab!e of 
being sold in the open market; 

(k) "year" means the financial year.". 

,eftion of  J, After section 4 -8  of t l~e  principal Act, the following section shall be inserted, 
leW Section namely:- 
I-66. 1 

"4-BB. Levy and collection of tar on Scheduled contmodity.- Subject to the 
provisions of this Act, there shall be levied and collected a tax on the turnober of stock of 

1 
1 

scheduled commodity at the rat: and at the point as specified in the Schedule: i 

Provided that this section sl~all not apply to a stockist whose turnover of scheduled 
commodity in a year is less than rupees three lakhs.". 

.mendment of 4. In section 9-A of the principal Act,- 
section 
9-A. (1) in sub-section (I),  for the expression "every tobacconist",' the expression 

"every tobacconist or every stockist" shall be substituted; 

(2) in sub-section (1-A), for the expression "In the case of tobacconist", the 
expression "In the case of tobacconist or stockist" shall be substituted. 

Imendment of  5. In section 18 of the principal Act, in sub-sections (1) and (2), for the expression 
section 18. "supply of tobacco products", the expression "supply of tobacco products or :he stock of 

scheduled commodities" shall be substituted. 

Amendment of  6. In section 23-A of the principal Act, in sub-sections (1) and (3), after the 
section 23-A. expression "any tobacco product", the expression "or in respect of any scheduled commodity" 

shall be added. 

Addition of 7. To the pl::-inal Act, the following Schedule shall be added at the end, namely:- 
Schedule. 

THE SCHEDULE 

[See sections 2 (hha) and 4-BB] 

Name of the Cornn~odity. 

1. Gold, Silver, Platinum 
Jewellery and precious 
stones. 

1% Ever). po~nt 
of p~rtliase. 

(Hv  order of the iio\erncrr> 

A. KRIYHh ANKUTTY NAIH, 
Secretary to Govcmmenr, 

f~ Law Depcrrtmenr. 
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saving. 

The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 17th February 2003 and is hereby published for general inforriation:- 

ACT No. 1 OF 2003. 

An Act further to aineizd the Tamil Nadu Tax'on Luxuries Act, 1981. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth 
Year of the Republic of India as follows:- 

1. ( I  ) his Act may be called the Tamil NaduTax on Luxuries (Amendment) Act, 2003. r 
(2)11t shall be deemed to have come into force on the 3 1 st day of December 2002. 

2. In se tion 4 of the Tamil Nadu Tax on Luxuries Act, 1981 (hereinafter referred to as Tamil Nadu 
the Principal 1 Act), for sub-section ( I ) ,  the following sub-section shall be substituted, 6 of 198: 

I namely:-- i 

"(1 ) Su'bject to the provisions of this Act, there shall be levied and collected a tax on 
the luxury provided in a hotel in respect of every room under occupation by any person 
(to be known as "luxury tax") at the following rates, namely:- 

Rate of Tax 

(a) Where the rate of charges for accommodation for Five per centum of 
residence is not less than rupees two hundred but less than such rate. 
rupees five Ilundred per room per day. 

(b:~ Where such rate is not less than rupees five hundred Ten per centum of 
but less than rupees one thousand per room per day. such rate. 

(c) Where such rate is rupees one thousand or more per Twelve and halt' per 
room per day. centum of such 

rate.". 
3. (1)  The Tamil Nadu Tax on Luxuries (Second Amendment) Ordinance, 2002 is Tamil Nadu 

hereby repealed. Ordinant! 
of 2002. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
Principal Act, as amended by the said Ordinance, shall be deemed to have been done or 
taken vnder the Principal Act, as amended by this Act. 

(By order of the Governor) 

A. KRISHNANKU?TY NAIR, 
Secretary to Government, 

Law Department. 
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Short title and
commence-
ment.

Tamil Nadu Act
6 of 1981.

Amendment of
   section 2.

Amendment of
   section 4.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 8th November 2013 and is hereby published for general information:—

ACT No. 27 OF 2013.

An Act further to amend the Tamil Nadu Tax on Luxuries Act, 1981.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fourth Year of  the Republic of India as follows:-

1.  (1)  This Act may be called the Tamil Nadu Tax on Luxuries (Amendment)
Act, 2013.

(2)  It shall be deemed to have come into force on the 4th day of
July 2013.

2.  In section 2 of the Tamil Nadu Tax on Luxuries Act, 1981 (hereinafter
referred to as the principal Act), in clause (g), for the expression “two hundred
rupees or more”, the expression “five hundred rupees or more” shall be
substituted.

3.  In section 4 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely:-

“(1) Subject to the provisions of this Act, there shall be levied and
collected a tax on the luxury provided in a hotel in respect of every room
under occupation by any person (to be known as “luxury tax”) at the following
rates, namely:-

Rate of Tax

(a) Where the rate of charges for
accommodation for residence is not
less than rupees five hundred but less
than rupees one thousand per room
per day.

(b) Where such rate is rupees one
thousand or more per room per day.

4.  In section 9-A of the principal Act, in sub-section (1), for the expression
“rupees one hundred”, the expression “rupees five hundred” shall be substituted.

5.  (1) The Tamil Nadu Tax on Luxuries (Amendment) Ordinance, 2013
is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

Ten per centum    of such
rate.

Twelve and half   per
centum of   such rate.”.

Tamil Nadu
Ordinance
2 of 2013.

Amendment
of section
9-A.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Repeal and
saving.
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